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central Administrative TribunalPrincipal Bench

OA No. 1792/94

nn- this the 30th day ol September, 1996.j^ew Delbi thos xne o
Q R AdiK6> Meint'61'Hon'b^ "• I'̂ edavilU, Member (J)

Hon'ble Dr. h-

Sb. Mahraj
s/o Sh. Nandram srns^.
•pv-KhaUa-Si uncier
N.E. Railway, ...Applicant
Kannori. 3^g, „alnee,

+« Rb B.L. Madbok, proxy(By Advocate Sb.
Counsel).

Versus

Union of India through:
1. Tbe General Manager,

N.E. Railway,
Gorakhpur.

2. The Divl. Ely- Manager,
N.E. Railway,
Izatnagar,

B Tbe P.W.I. (II)'
' N.E. Railways, ...Respondents

Kannoj.

Rh U.K. Gangwani)(By Advocate Sb.

ORDER (Oral)
(Hon'ble Mr. S.R. Adige)

r, qvi B.L. Madbok, proxy
bave beard

•foT" tbe applicantT Sb. B.S. Mainee, for
counsel for

• r^oiinsel for tbe respondents,and Sb. U.K. Gangwanx, counsel

2 Tbe respondents' contention is tbat no sue
nnamed Sb. Mabaraj Singb, son of Sb. Nandram

" employed by them and the person actuallySingb was empioyeu uy
.V. was Sh. Maharaj Singh, sonemployed by them was

of Sb. Nandram.
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V 3. It is admittEd by the respondents that

Sh. Maharaj Singh, son of Sh. Nandram was employed

by them from 16.1.82 to 20.2.82 and again from

August, 1985 to 15.11.86 and his name finds mentioned

in the Live Casual Labour Register at serial No.28.

4. Both counsel agree that this O.A. may be

disposed of with a direction to the respondents

that subject to the identity of the applicant being
io ^

verified and found^(talli^#' with Sh. Maharaj Singh,

son of Sh. Nandram^ and subject to availability

of work the respondents should consider re-engaging

the applicant strictly / in his turn in the order

of seniority in the Live Casual Labour Register. We

direct accordingly.

5. This O.A. stands disposed of accordingly.

No costs.

'Sanju'

(Dr. A. Vedivalli) (S.R. Adig^)
Member(J) Member (k)

'\


